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SHRI GULAM MOHI-UD-DIN SHAWL
(Jammu and Kashmir) I asked every Vice-
Chairman about my name.

MR. DEPUTY CHAIRMAN: Your name
is there already.

SHRI GULAM MOHI-UD-DIN SHAWL:
But the Members who spoke were allowed so
much time...

MR. DEPUTY CHAIRMAN: That is a
different matter. The subject was such.

SHRI GULAM MOHI-UD-DIN SHAWL.:
The Vice-Chairman at that time said no; so
many speakers are there. At least he should
tell us at th, first instance that ther, is not
much time left for us.
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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Incidents of rioting in the Hauz Qazi and
Kamla Market police stations area of
Delhi on the 25th and the 26th July

1982—contd.

MR. DEPUTY CHAIRMAN; Now we
take up Calling Attention. Shri Bhattacharya.
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SHRIG. C. BHATTACHARYA: Mr.
Deputy  Chairman, Sir, I was submitting
that the incidents ~ which have taken place in
Delhi are merely the symptoms and the disease
is much deeper and dangerous, and the disease
is, as I said, growth of fundamentalism which
is being aided by the ruling party and the
Government. I also gave certain examples
which are agitating the minds of the Members
of Parliament and people outside  with regard
to Khalsa movement in Punjab then riots taking

place with premeditated motive. Sometime
some buffalo is found there; sometimes
some cigarettes and  matches are found,

and all this is going on in a planned way.
What is .happening in Tamil Nadu? Mr.
DeP'ty Chairman, perhaps, you have noticed
certain investigative reports regarding the in-
cidents in Tamil Nadu, and these reports
have been published, that the division—
irrespective of political parties—is
either on  communal lines or caste or
religious lines. If this happens, how democracy
will function? This happens irrespective of
parties. Party-wise, one may be deadly opposed
to the other. But when this question comes,
when such sort of incidents take place,
they forget everything. They are united
absolutely on communal, caste and religious
lines. This is the development. I wrote to
the Home Secretary also on. this. This will lead
to fundamentalism.

Sir, this incident which has taken place in
Delhi is also adding to the growth of
fundamentalism. This is what I would like to
bring to your notice." Only recently, some
incident took place i, Turkman Gate. The
police out-post was only 250 yards from the
place of the incident. Trie Home Minister will
bear with me. The police station was only 250
yards from the place of the incident, but it took
two to three hours for the police to reach there.
I would like to know, why? Similarly, in this
case also, when this incident took place, the
police reached very late. When there
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was curfew, the policemen were there.
But the way they harassed the resi
dents, the way they used the language”
the common people got disgusted and

there was revulsion in them. During
the curfew; there was no electricity
during the night. When there is no
electricity — during  curfew, it aggra
vates the probljm. It remained as a
concentration camp. During this sum
mer, there is no electricity, no light.
What is this condition? Such things

instigate and intensify the
feelings of religious and communal hatred. I
would say, this is being deliberately built up.
Pandit Jawaharlal Nehru said that you can
suppress the communalism of minorities, but
how can you suppress the communalism of the
majority. But you aire not suppressing it. This
Government is abetting it. If this Government
has come to “his understanding that because
there is fundamentalism across the border, this
fundamentalism  should be met by
fundamentalism here thi; will be dangerous,
this will be ruinous. This country will be
ruined bv this policy. Th, sooner thi3 is
realised, the better.

Here, Sir I would like to mention one thing
When Pandit Jawaharlal Nehru  was alive,
he visited An and Bhavan once. On that
occasion, there were some pundi*s inside who
were chanting some mantras;  there was
som, religious ceremony going on. Panditji
wa, very much annoyed when he saw
this. He got down from his car and he
went upstairs. He did n”t meet those pundits
who were waiting in the drawing room.
Shastriji ~was there. H, was intelligent and
he understood the position. Immediately, he
asked them that since they had done +hei, job.
the, could go; he apologised to them
Then, Shastriji went upstairs and told Pan-ditii
that pverything was over. Then, Panditji came
down. Now as if to provoke, the Prime
Minister goes to various temples, She goes to
tantriks.
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The State is abetting religious sen-tim,ente,
the State is abetting backwardness.

Sir, the Government says that they are
secu'ar and that the minorities are safe in their
hands. On the other hand, they are going to do
the same thing by which majority com-
munalism will be incited. Still, my friends ar,
praising the Minister and the Government like
anything. Sir, I would like to ask a question.
My question is, whether the Government will
take measures to stop this rot and see that
secularism is not weakened, but it i
strengthened and they do not do anything by
which fundamentalism will grow in this
country and ultimately will bring ruin to this
country?

SHRI P. VENKATASUBBAIAH: Sir, I
appreciate the feelings and sentiments of my
friend. So far as our Prime Minister is
concerned, she is the symbol of secularism.
Nobody ?»an say in this country that she is
communal or caste-minded. The entire Nehru
family has a reputation of identifying itself
with the aspirations of the people. They are
identified with the secular character of the
country.

SHRI G. C. BHATTACHARYA: Was
Shri Jawaharlal Nehru not the Prim, Minister
You ar, talking of the aspiration, and all that.
Wa, he . not th, Prime Minister?

SHRI P. VENKATASUBBAIAH: I said
the entire family of Nehrus has identified
itself with the «eeular character of the
country. Our Prime Minister has also
identified herself with the secular character of
the country and nobody can raise an accusing
finger asainst her to say that she is not secular.

Coming to the facts, it is not correct to say
that the police arrived late. In my previous
statement I have said that the incident took
place at 8.40 p.m. and a call came at 8 50 p.m.
Immediately they rushed. The
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Inspector of Police who was on patrolling
also rushed. He also reached th, Place but
because of th, brick-batting, the Inspector
of Police and the Haug Qazl SHO could
not enter the area. I have already said that
he tried to get access from the side of
Sirkiwalan but could not do £0 on
account of heavy brick-batting near Gali
Road Gran. So, it is not correct to say that
the police did not reach on time.

In this connection, I would like to
mention that this fundamentalism is a
thing of which everyone  has to be
careful.  Ther, should be a sort of
consensus among the various political
parties as well as religious leaders to
promote communal harmony in this
country. National Integration Council has
been reconsti uted. National Integration
Council for the Union Territory of Delhi
has been set up and committee, at State
level have been set up. District level
committees are mainly expected to
function as peace committees. The
National Integration Council for the
Union Territory of Delhi has been
recently constituted with 27 members on
it. At the district level six committees
have been formed. These committees are
headed by Deputy Commissioner of
Police Of the district concerned. The
Delhi Administration has, from time to
time, been taking various measures to en-
sure ~ Communal harmony among
various groups and communities. In this
connection, the Delhi Administration has
been attaching highest importance to the
celebration  of  various  important
festivals of the different communities.
The National Integration Week is also
observed every year when people from
different communities are encouraged to
participate  in the maximum numbers.
Through such celebrations th, people are
caller upon to eschew violence and
discrimination and to work harmoniously.
Functions ar, organised by the various
organisations, bodies and schools in the
Capital where national integration pledge
is also administered. The In-
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formation Publicity Department also
organises film shows, exhibitions, etc. to
promote communal harmony.

Sir, I request that unfortunately there
are some misguided, anti-social cements
who want to take advantage of the
situation to promote this communal
hatred. The speeches 0'i various religious
leaders and the role of the press,
particularly of the vernacular press, is of a
greater importance in this context. I only
appeal to all concerned to maintain peace
and I want to say that in the next few
weeks Capital will be celebrating various
festivals of different communities. As in
the past, different communities will be
encouraged to take part in them so as to
promote maximum amity among them all.
The State Committee of Delhi has met
only on July 17. All the Members of
Parliament and some of the prominent
non-officials are associated in this. I
would appeal to all concerned to see that
the reputation that we enjoy in the Capital
is kept up and harmony is maintained.

SHRI G. C. BHATTACHARYA:
What about giving official patronage to
these tantriks? You should try to
understand how fundamentalism grows.
You will not reply to that.
(Interruptions).

SHRI KHUSHWANT SINGH
(Nominated): Mr. Deputy Chairman, Sir, 1
speak with a certain amount of experience
as one who has lived through communal
riots ¢ first in 1947 at the time of partition
of Punjab and subsequently in Maharashtra
in Jalgaon, Bhi-wandi and Ahmedabad and
other places. I think my observations will
be relevant to what has happened in Delhi
recently and for future also.

What I want to emphasise is simply
this. In these matters of communal
tensions, you have really to concentrate
much more en preventive than on
punitive xnethods.
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[Shri Khushwant Singh] There seemed to
be a little break-down in your
administrative machinery, because there
are two things which are essentially re-
quired in preventing communal tensions.
The first is that your information
machinery must be much sharper so that
you get information of tension building
uP. It is apparent that in Delhi where this
riot took place, tension had started
building up much earlier with
loudspeakers being misused by either
side. There was ill-will, but was your
police at the Hauz Qazi police station
aware that this tension may explode one
day into a riot, that a small spark will set
off a big conflagration?

The other preventive method which I
think the Home Minister might take
seriously is that the composition of the
security force must be such that it creates
confidence in the minority community in
every place. If it is Kashmir, let it be
largely Hindu because the Muslims are in
a majority there. Here in Delhi where the
Hindus are in a vast majority, in areas,
particularly in police stations which are
prone to communal tensions and riots,
you should see that a substantial portion
of the police force is Muslim so that the
Muslim minority gets a certain amount of
confidence.

Now, Sir, after the preventive
has broken down and a r'ot has
taken place, comes the punitive.
What kind of punishment should
be given? I have heard you say
that these people will not go un
punished.  Unfortunately, 1  think
this is the experience of all of us
who have lived through commu
nal riots that these people do go

unpunished  because the commis
sions of inquiry serve absolutely
no purpose whatsoever. They go

on for years. I have seen
the modern Commissions

and many others. You takera few
people to the court, arrest *
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them, put them on trial, but you cannot
get witnesses, tney will tell lies, for
Muslims on'v Muslims will appear, for
Hindus only Hindus will appear and what
is even worse is, with these protracted
trials going on, the communal tension in
that very area continues to build up,
because these people are giving evidence
and they come back there. Nothing is
more counter-productive of goodwill
between the communities than these
protracted trials. All I submit to you as
positive suggestion in dealing with
situations like this is to institute some
kind of a tribunal of people, local people
who belong to that area, respectable
citizens of the locality, be it a panchayat
or whatever it is, comprising of members
of both the communities, and entrust
them with certain punitive powers—Ilike
imposing fines, like ordering corporal
punishment and, above all, the traditional
methods of punishment which disgrace
these people. Because what happens now
is that a man who has done the goonda
role becomes a hero in his own com-
munity. So some method should be
devised whereby the thug and the goonda
is degraded in the community. That is
why I repeat it again, as I have done it
earlier also in this House, the traditional
methods of blackening their faces,
parading them in the streets on the back
of the donkeys and. if flogging is too
severe, at least giving corporal
punishment in public whereby we
condemn and degrade such people who
create these tensions and bring shame to
our country and our people, are far more
effective. Thank you.

SHRI P. VENKATASUB-BAIAH:
Sir, these are very valuable suggestions
and will receive the utmost consideration
by the Government.

st fnz fafad s (797
gawr) : wAE fedt Jroia amEm,
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SHRI P. VENKATASUBBA-IAH: Sir,
I appreciate the sentiments expressed by
the hon. Member. It is also a fact that the
Congress Party unde, the leadership of
the Prime Minister enjoys the full
confidence of the minorities in this
country. The weak and downtrodden have
got implicit faith in the leadership of Mrs.
Indira Gandhi. I completely agree with
the hon. Member when he said that some
attempt to erode the base of the Congress
Party and create some sort of feelings
amongst these people that they are not
being protected by the Government is
being made. We are taking all possible
steps to see that such anti-social elements
are dealt with firmly and properly.

About the preventive action, after the
25th July incident had happened, a CRPF
picket was posted in that area and there
was patrolling by the Kamla Market
police station. Every possible preventive
step is taken and that is why when the
incidents broke out on some pretext the
police were able to bring the situation
under control.

And I must say in this regard that the
authorities did not spare any efforts in
order to bring the situation under control.

Another factor, firing from the roof
tops, my friend has mentioned. Sir. in the
course of this investigation by the police,
two guns of a Christian resident, by
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name James, have been seized. These guns are
being got examined by ballistic experts. Till
that investigation is not over, we will not be
able to say whether they were police bullets or
bullets fired by other persons. These things are
being investigated through th, magisterial
enquiry.

The terms of reference, my friend has asked.
I must say that the magisterial enquiry has the
following terms of reference:

—To enquire into the circumstances and
causes leading to the tragedy, resulting in
the death of and injuries to some persons on
the night of 25-7-82 in the area of the Hauz
Qazi and Kamla Market Police Stations; and

—the extent of the tragedy:
—To fix responsibility, if any;

—To suggest remedial measures for
prevention of such incidents in future.

These are the terms of reference. They are
going into this matter thoroughly. I may assure
the hon. Member that all these precautions will
be taken to maintain communal harmony. I
have already said that a State level Integration
Committees have also been formed. These
Committees are working. The Lt. Governor
has visited that area and has been in constant
touch with the people. Prominent citizens of
that area who can have influence over the
residents of that area, have constituted a Peace
Committee. We are taking all possible steps
with the support and co-operation of the local
people to maintain communal harmony.

o gendy Avvaw o (faEre)

srafa wErem, @1 HigErfaw
i gfreet # gu &F ar 9T w4 A
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SHRI SIBTEY  RAZI:
Sir, I stand on. a point of order.
May 1 request my learned friend
to give the figures of devas-
tation?

SYED
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w1 wfaea & AT FATAT FOAT
o7 fER TR ¥ oF g4 AT
e gar 2 1 &% anmffey
77 a7 faan,  wreafET w9 @y
97 fear i gad wtw gAT Tfge 7=
TATY WIT WO W TRTT AT AR
afeq wrwar Ser qer ogwr &0 &
gga1 WA g, fRm sw F
aq 9T ¥EAR 41, #Aq A« F
wtr #1 @1 1 AW g e g
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R A F A W @ur w9 )
gare =t w7 fawmr @ afwar
@y I g gRasl ¥ g
arar g 5 g7 a0 & gt A,
AT F1 wraT 97 9 g9 fZA aF
@ o ¥ oSgar g, w09 9Eg-wHi
¥ gaw # W @R /A )
AT WE qA, AqET AME AR,
g wgaaaAl F € 9@ Ad 4
afeil fqad gaam@ Fqw@ § w7 &
warat fgg % @ 9T@ & 18w &1 T
F geat AR qF ST 9ifge ) vy
at, w9, T fggam § own g,
F ot 42T 4 FfeT T I F wEa
F1 ATAA 4T, T IW F A=T GLATE
q1, THAT X FT UATGT AT, FH @
qear & A7 Faa ARAAT & qo@
qéf, 7 fa7q qaawEt & g @9 ¥
A FAo@ i mew o
agm@r q3ar | framEt wowtrr £ fw
auanEl 1 w4 fam v @ oo
ugag fear amar g & Ao |
AT FATHL T@T | AF WrEE W e
FT WA AT AT AFRT AT AT @E
Fear 21 feamEi ¥ ¥ g oA )
famrfan |

AT OF F1A 4% & arwf
THYA qT FIE FEOT ALY HT AFAT
W T T Fay # A b il o A
sargr, weard, FE ot sHm qd g
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¥ a3 gaam o #r gl w &, s
HIATAR-HITOR Fgar we 52 faqr)
A9 FAA darsd f@ St @EataE
W 2, AT oI W T
7¢ w1 fedr awg &1 grewarfaw g
FTAT & AY 7 AT AT AT W
TAT LA AT FT AT Fifaw FL
g9 aAT ¢ a1 A% o fgeg F AE
AR T i) WA ET A gy
affay zzv §, 7o sfaem 220 €
A1 77 A T AgT 3, A qW T &,
ag AW TAAT AT A AT AT G |

ZAT TAFT & GETA T HTUT AT
wiar & fw gfes &0 & Al a0 Ay
2y #i w8 us Am-fasedr gmza
aardt @7 faa § gz 7w, g @,
g wifa F =it #ir afafafaes & amare
qr frar a9mg 1 s EE I Er ey
TAZA W AT @ | OFATH gdq2A
TZAr 2, AT AT AN FTHAIT GFAT 2
AL TAT AT F WA T T
§T AT AAF T AAT T AT TR
#7 fadmr ) wavayge A 9@ 7 T
21 Aramarg gz ® foz § foear
AT TTAT AT IA F FACT ATAAT
Tfea w1 BT wET AT F | WA AT A
7f 1 % M7 %3 30 # Py s
AT FLAAT A1) Afw = Ty
o wE Fheaa ox @ a7 Fraa feraa
F AT AMCIART | AT IA F1 TAAETT
feqr war &, zfoes fear war 2
I8 3WAET A& fravdr A wdifE
79 7 feewe & & Far ar ) afer o
IMFAFA TIAAN TR T2 I0E
# qrwre F qiT ;e fF 7 it
w1 feqrz faarfam, faad Ay o
37 9T T7 TRIAT FATLA | AT AT 2
79 ¥ Faqars FI0 SaqEr A1 W ?
T4 77 A1 TA0E7 FE w7 A AW AT
5 7 Trar srograeq wrern faa
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oI 37 ® goadt fFwaT am §1 GR
FT /AT AT | UF wrEHT fwdr ¥ qrear
& a1 3% e w7 wer fae @ &fam
ST gL FT AILAT F, IAT FL@E@s 2,
U fEad @000 ®1 ASET STOEE
ute AT Fower & wr qr oq@v 7
Fq1Eq, ¥F &¥H H &1 g &7

SHRI P. VENKATASUBBAIAH: In
spite of the fact that such incidents are
taking place throughout the country, we
should not forget that the people of India
are essentially secular. It may be that here
and there in a vast country like ours these
incidents take place, but we should not be
under the mistaken impression that every-
body has become communal-minded and
caste-minded. The very fact that this
country has stood with all the vicissitudes
and has remained secular in character,
speaks for its inherent strength and unity.
That is why we have deliberately chosen
in our Constitution that we are secular.
But being secular does not mean that we
should not have respect for our own
religion or for others' religions. I can
assure the honourable Member that the
Government is taking all possible steps to
maintain that communal harmony.

As regards the other information that he
sought, it is with the State Governments
and we have to get the information from
them. With regard to curbing communal
troubles whatever is possible we are
doing our best. As a matter of fact, since
th-s Government came to power, various
conferences were held with the Chief
Secretaries and also with the Home
Secretaries. W,e have been disus-sing this
matter and certain guidelines also have
been prepared and sent to various State
Governments. And we have suggested
that if necessary some special courts be
constituted to go into these
matters  in
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an effective and systematic manner. Sir,
about the encroachments and erection of
temples on encroachments which my
friend has referred to, the Municipal
Adminis-ration is looking into this
matter. And wherever there are unautho-
rised constructions on encroachments, I
am sure, the Administration will take
necessary action in this matter.

Sir, the other matters which the hon.
Member has mentioned are all
suggestions for action and they will
receive the utmost consideration by the
Government.

SHRI GULAM  MOHI-UD-DIN
SHAWL (Jamr/iu & Kashmir): Mr.
Deputy Chairman, Sir, it is with pain and
anguish that we are again debating the
communal riots here. On the eve of the
departure of our Prime Minister to the
States, the image of secularism is again
blackened purposefully and with ulterior
motives. And, unfortunately, the targets
are the same Muslims. Last year, we had
discussed and debated here Jam-shedpur.
Whosoever is responsible, he must
discharge his duties. We do not accuse
political parties when there are communal
riots. We accuse the Government.
Whosoever is in power, it is their primary
responsibility to maintain communal
harmony, peace and law and order. And
whenever any Government fails, it has to
reap the harvest. If you, the treasury Ben-
ches, read the history, learn lessons from
it. As far as power is concerned, my
friend has said that the Congress (I) has
got the votes from the weaker sections
and Muslims. I say that is a fact. But that
vote is a trust. Rember, as far as this trust
is concerned, if you are not able to
maintain it, if you are not able to fulfil the
obligations imposed on you by having
secured that trust, you shall meet the
same
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fate as the others did. If you think like
that and seriously ponder over it, you
shall see that there are those black spots,
maybe whatever that gentleman is, Lalu
Bha-gat are Kalu Bhagat and others, they
are there to de-fame you, they are there to
blacken your faces which are otherwise
fair. So, as far as this aspect of the case is
concerned, my here has reiterated those
platitudes. But see this thing that a
victimised person, a persecuted person, a
repressed and suppressed person will not
be satisfied by your platitudes. He shall
see what is your performance, .and as far
as that performance is concerned, I am
sorry to say that it is not good. The hon.
Minister has again reiterated that the
Government and Mr. Khurana and others
are visiting the sports and other things.
But let me say honestly and seriously that
if they had smtlt something one month
before, why did they not take any action,
any preventive or precautionary measures
so that this trouble >would not have been
there on the 26th and 27th of July? And
you have seen that as far as we in
Kashmir are concerned, Muslims are
ruling there, and Jammu and Kashmir
State is a part of the country. You must
have seen that there \\ s a demonstration,
an agitation, a full-fledged agitation by
Muslims that a particular plot of land
belonged to them and that there was a
mosque. It is the Chiel Minister, our
beloved leader, Sher-i-Kashmir, who
pronounced it publicly at that time that
there was no such mosque. When the
agitation took the worse shape, law and
order machinery moved three Muslims
were killed there by the police. We did
not spare them because if the agitation
had taken that communal hue and colour,
it would have been difficult later on. So,
if you take the preventive measures and
precautionary measures trouble would be
nipped in the bud Even section 107 of the
Criminal Pro-
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cedure Code would do. But are you
sincere in that? You say, that we are
doing this thing, that we are doing that
thing. As far as enquiry set up by the
Government is concerned, iet me express
this thing, we have absolutely no faith in
all these inquiries because they are only a
whitewash or an eye-wash and they serve
no other purpose except to shield the
criminals. One question with regard to
this that you have rounded up the anti-
social elements. Whatever the number,
now what is the basis of those persons
being designated as anti-social elements?
Have you any record of them? And, if
you have any record why did you not
arrest them beforehand? Now you are
wise after the event, if at all you are wise.
You say that you have rounded up the
criminals, those who have abetted or
committed these offences. But there is a
report that after two hours that Lallu
Bhagat or Kalu Bhagat was released.
Why was he released? What is the
purpose? Are you shielding those
criminals least knowing that their
criminals in your party are dangerous and
they are out to undo whatever good is in
the country and in the process you may
have to suffer the same fate.

Sir, as far as the police is concerned, it
is said let it be a composite police. I
wonder if there is any Muslim in the
police services. We wonder because
when you. ..

AN HON. MEMBER: Plenty of them.

SHRI GHULAM MOHI-UD-DIN
SHAWL.: Please do not provoke me. [ am
not sentimental. But it is a fact that
Muslims are ignored and very few and
far get employment in police. Look at the
Central Services they are denied to
Muslims under one pretext or the other.
In order to create confidence amongst the
Muslims, there must be those persons
who are designated as Muslims in Police
and other services, so that there is a
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sense of security among the Muslims. Let
them feel that here is somebody who can
redress their anxiety. (Time Bell rings). 1
know that nothing like that shall happen
in the near future. Therefore, as we have
so many times complained against the
functioning of the Police I suggest that
whenever there is any communal riot,
will the hon. Minister assure us that
instead of the police the matter shall be
handed over or that area shall be handed
over, to the Army. Then there is the
question that they shall have some special
courts or the Criminal Procedure Code
gives the power to the Government to
have a special magistrate. But, again, the
trouble, as my friend, Mr. Khushwant
Singh has said, is that who will come to
depose against any criminal there fearing
that he shall have to reap the
consequences. Hence whenever there is
any communal riot and innocent lives are
lost, let them consider to have a
parliamentary committee consisting of
various groups and political parties,
Members appointed from different parties
on that inquiry committee, so that they
can see who the criminals are irrespective
of the fact whichever party is in power,
so that they investigate the matters fully.
The third thing is with regard to
compensation and they say relief. Now,
this Rs. 5,000 we wonder what is the
rationale of Rs. 5000 to a family. So, I
submit that just like the provisions of the
Motor Accidents Tribunal, Act, we
should go into the social status of the
victim, who the victim is, what was his
age and the age potential, what was his
economic condition, how healthy he was,
how many persons he had to maintain
and all these factors should be taken into
consideration and accordingly com-
pensation should be paid, to the family of
that person who has died. (Time Bell

rings).

MR. DEPUTY CHAIRMAN:
Please conclude, you have covered all the
points.
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Backward Clauses
SHRI GHULAM MOHI-UD-DIN SHAWL.: the new 20-point programme announced
Sir, it is with.gye.at pain and anguish that I feel, by our revered Prime Minister.
the responsibility squarely rests on the T would, therefore, request the hon.

Treasury Benches and unfortunately certain Minister for Agriculture, Rao Birendra
elements which have crept in there, and who Singh, and the Government to take

are out to undo whatever good is there. suitable measures immediately to save
these tribal shepherds from the clutches

SHRI P. VENKATASUBBAIAH: I share of ynscrupulous saptrasas of Madhya
the anguish of the hon. Member and would pradesh.

like to inform the House that in the Central
Services, in police or otherwise, no
discrimination is made of caste, community or
religion. We do not have recruitments made on
the basis of caste or community. Then he
mentioned of other matters and they will be
gone into carefully. About compensation, Sir, |
said it in the afternoon that increase of
compensation to victims will be considered
favourably. That is what I said and I repeat
that we will spare no efforts to maintain
communal harmony.

REFERENCE TO THE ALLEGED HARASSMENT
OF SHEEP BREEDERS BY THE OFFI-
CIALS OF. MADHYA PRADESH FOREST

DEPARTMENT

MR. DEPUTY CHAIRMAN: Now, special
mentions. Shri Ba-savaraju.

SHRI M. BASAVARAJU (Kar-nataka): Sir, I
want to bring to the notice of the House, through
you, the harassment which is being caused in
Madhya Pradesh to the poor tribal shepherds of
the State. The extreme harassment caused to
these poor tribals in their normal avocation is
against all canons of justice. The whole story
was reported in yesterday's Times of India. How
shocking it is that Saptras of Madhya Pradesh
who have become a law upto themselves, have
been extracting money from these poor tribals,
even flouting the court directives. This is totally
against the spirit of

REFERENCE TO THE VARIOUS
POSTS RESERVED FOR SC-
HEDULED CASTES AND
BACKWARD CLASSES RE-
PORTED TO BE LYING VA-
CANT:

wi A 30 A g (fazre )
suaarifa wéen, § arest qg w
1 wifn ggi WIoE &, W1 sAm wige
FeT Jrgar 7 ¥ fagre & fows ant &
fad wreggor faar T 91 20 9@z
A groawr s fqafe a0 @6 2
3% H Y 20 vome fouy myr ar SEE
AT faw &1 o789 57 391 %7 fzar
21 fwer 3 20 %6z, gfm 14
qEE, WIfEAIET 10 9EE TEAT A
%) St A9a £ g A7 aif w7 2
AT &1 AT I FT FHIT 410
aat 4 5 faew a7 & 60 #1 Ww
I 20 9THZ TET I IAX IAT
Foitz &ow forga wor o8 5 2
qfers w7 oy agrer E A & IEA 20
TTHE T Fo fowe g #1, ghe
#1 10 5@ mfzxfaat &1 10 02
W g1 gudy snfaai 71 3% &) wawa
78 & & 3T anfer &1 fagre # 50 93z
fear o7 g7 & | oY @ F I AW,
odvafe @ o afea @ W G
fe T 3ot foduw 7 &feq o
feadurs # et T &t AT O @
&1 & ag sgr I § o ot I
feorqorr € € &, orowwr S A€ @
e & wrm faar o | ofy o 2 &



